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SHRI BIR BHADRA PRATAP SINGH:
Sir, the hon. Minister is suggesting the disease
to be the solution of the problem. This water
was diverted from these ghats because of ill-
planning.

MR. CHAIRMAN: She has not said an;-
thing about it. She is only giving the reply.

SHRI BIR BHADRA PRATAP SINGH:
The reply says that gated barrage would be the
solution of the problem.

MR. CHAIRMAN: This is not her report. It
is the report of a committee.

SHRI BIR BHADRA PRATAP SINGH: The
reply that has been ifiven to uii says that by
constructing a iiated barrage, water will be
released to the ghats. Now, this i the disease
ise of ill-planning by the State Government or
by any other agency. Those sated barrages and
these bridges lhe cause of its natural course
beins drifted.

MR. CHAIRMAN He is opposed to ?ated
barrages.

SHRI BIR BHADRA PRATAP SINGH:
Yes. I want to know speci-ficaly whether any
comprehensive hydrografic study has been
made of the river Ganges in order to ensure
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that the holy ghate or rivers in different cities
continue to get water so that what has
happened in the case of Kanpur jg not allowed
to happen to other places. In the absence of
such a basic planning, the ghats will drift
away. Nobody can stop it. Dredging is not the
solution.

MR. CHAIRMAN: Your supplementary
does ,ot arise out of this question.

SHR1 BIR BHADRA PRATAP SINGH:
May I pass on the reply, Sir?

MR. CHAIRMAN: This does not arise out
of this question.

SHR1 BIR BHADRA PRATAP SINGH:
The question says about the construction of a
gated barrage at Kanpur...

MR. CHAIRMAN; The question is about
the technical committee. So, I cannot permit
it. It does not throw open a discussion about
aU that has happened to the river Ganges and
to the gated barrage. 1 do not permit it.

Next question.

Closed Textile Mills in Gujarat and other
States

*122. SHRI MIRZA IRSHADBAIG: Will
the Minister of TEXTILES be pleased to
state:

(a) what are the demands of Gujarat and
other States in regard to the closed textile
mills and what is the latest position of
Gujarat in this regard:

(b) what progress has so far been made in
regard to the suggestions made to his
Ministry by the Tripartite Committee set up
by the Gujarat Government for effecting
improvement in the closed textile mills; and

(c) by when a decision in regard to the
unemployed workers will be taken and what
are the reasons for not taking a decision as
yet?
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THE MINISTER OF TEXTILES .AND legal dues and other reliefs to workers of
THE MINISTER OF HEALTH AND closed units, and (v) creating alternative
FAMILY WELFARE (SHRI RAM NIWAS sources of employment. Maharashtra
MIRDHA): (a) to (c) A statement is laid on Government had also suggested application of
the Table of the House. the Textile Workers' Rehabilitation Fun”

Scheme to the mills which closed before the
present cut off date of 6th June, 1985. The
Gujarat Government has now taken up with,
other Ministries matters concerning with

Statement

(a) The Tripartite Committee set up by the

Government of Gujarat have suggested, inter- them.

alia, (i) re-opening of units which can be

made viable, (ii) making labour laws really (b) The suggestions of the Tripartite
deterrent, (iii) running of closed units by co- Committee in respect of the closed mills have
operative of workers, (iv) payment of been examined and the position is as follows:

Suggestion Progress

1. Re-opening of units which can be A decision regarding reopening of the mills depends on
made viable. its  viability being established before Nodal

agency/BIFR. This, in turn, depends on the res-
ponse of the management and the State Govmrnment.
Out of the 27 closed mills listed by the Committee, 20
have been examined by the Nodal Agency. They have
been advised to examine the cases of remaining closed
mills also. The non-viable mills may have to close
down permanently.

2. Making labour laws really deterrent. While this has been taken up with the Labour Ministry
the State Governments have also been advised for
effective enforcement of existing provisions regarding
unauthorised closures.

3. Running of closed units by co- While the Central Government could have no objection
operatives of workers. to such an arrangement, this has to be acted upon by the
workers/State Government.

4. Payment of legal dues and other The State Governments have already been advised to

reliefs to the workers of closed units. ensure prompt and effective action for the payment of
outstanding dues of workers of closed units. The
question of amendment in the law has also been taken
up with the Labour Ministry. The suggestion
regarding extension of Textile Workers' Rehabilitation
Fund Scheme on the appointment of Provisional
Liquidator has not been found acceptable as a unit
cannot be considered to be finally closed till the passing
of the winding up order.

5. Creating alternative sources of emp- The State Governments have already been advised to
loyment. formulate schemes for the re-deployment of workers
displaced by such closures.

(i) Permission to set up non-pol-Locational restrictions have recently been relaxed to
luting industrial units. permit setting up of non-polluting industries subject to
certain conditions.

(i) Setting up of a big publicLocation of public sector units is decided on techn.-

sector unit in Ahmedabad. economic considerations.The  State =~ Government
has been advised to send their specific proposals to to
the concerned Ministries.
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(c) For the reasons stated above, it is
difficult to indicate specific timeframe for
reopening of viable mills or re-deployment of
workers displaced by closures. An assistance
of Rs. 1.33 crores has already been given to
855 workers affected by closure. It has not
been possible to provide assistance in other
cases due to non-receipt of abdications of the
werkers as provided in ihe Scheme.
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SHRI RAM NTWAS MIRDHA: Sir, the
Government of Gujarat appointed a very
high-power committee presided over by a
senior Minister of the State Government,
including representatives of labour, mills and
research associations. And they came out with
a report on which this question is based. The
first suggestion to which the hon. Member
referred is the re-opening of units which can
be made viable. Sir, the first thing that we did
when we received this report was to see
which Ministries are concerned with parti-
cular recommendations. Revival of sick units
is done under a certain statute under which
the Board for Industrial and Financial
Reconstruction (BIFR) has been constituted.
It is under the Ministry of Finance and we
have been in touch with the Ministry cf
Finance that the pending cases with the BIFR
should be expedited. There is another agency
which looks into sick units and which is
concerned with their revival and what We call
the nodal agency, under the IDBI, which is
«he convenor. And they also go into the
matters regarding® revival of mills. Sir, the
BIFR is a quasi-judicial authority and they
have been able to effect pome very good
packages for certain industries, certain mills.
They are examining some of the mills from
Gujarat, and we would do whatever we can
that the BIFR as wel as the nodal agency take
early action in this so that the mills can be
revived to the exten' possible.

SHRI MIRZA IRSHADBAIG: It should
cover all the mills.

SHRI RAM NIWAS MIRDHA: The BIFR
which is established under an Act lavs certain
criteria as to which niills should be covered
by their work, suppose they erode their
network by
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certain percentage and things of that nature.
So, even the matters before them are not being
expedited to. the extent we want or the hon.
Member wants. And we will see that they are
decided at the earlist.
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SJIRT RAM NIWAs MIRDHA: Sir, I fully
agree with the hon. Member that the situation
in Gujarat so far as tne textile milly are
concerned is really serious. Ahmedabad and
other areas of Gujarat used to be and still
continue to be very important centres for
textile mills and textile production. Ana when
we see these mills closed, it is really a very
sad spectacle. I will not go into the causes
which led to this, but the Government in its
various Ministries are conscious of this fact
that mills along with other industries are
closing. In this connection we have planned
that the monitoring should be such that we
know what is the impending sickness. Along
with textiles all the industries in the countiy
are being monitored from that point of view.
We in the Ministry of textiles are seriously
monitoring the textile mills and We are in
touch with ether institutions. I am not saying
that we are not in any way responsible in this.
I myself have said that we are constantly in
touch with the nodal agencies like the rDBI,
BIFR and they have their own difficulties in
this. The main difficulty is this that some of
the mills are not viable. In spite of best efforts
in spite of possiple injunction of massive
funds into these mills some of the mills have
been found to be non-viable, which is after all
an economic and financial judgment. I do not
think the House will agree that public money
should be put in mills which cannot be viable
and after a few months or a few years, they
come back again and say we cannot repay the
Government money or Government loan that
has been given and they have to fold up. So.
Sir. they
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have , criteria for judging the viability and
once the viability is establishes by
organisations.

MR. CHAIRMAN; How long will it take
for you t find out what i the viability of the
mills there?

SHRI RAM NIWAs MIRDHA: Sir, some
cases are being decided gradually. I can give
the figures of how many Gujarat cases have
been decided. I can give the figures to the
hon. Member. Not that it is not being done.
But more and more cases are being referred
and some of the cases are being disposed of-

Now, Sir, I will come to the very importsnt
problem of what do we do with the labour in
the closed mills. In the textile policy of 1985
it was envisaged that due to the reorganisation
uf industries and possible closure of some of
the uneconomic unite, labour would be out of
employment. And, therefore a labour
rehabilitation fund was created. At one stage it
was said that the labour rehabilitation fund
would operate only when a formal closure has
been ordered. But that was not found
practicable. The State Governments never
allowed formal closures. The labour unions
did not allow formal closures. Then we came
d°wn and amended that order and said formal
closure is not necessary. The moment a mill
goes to a High Court, an official liquidator has
been appointed, our scheme would operate.
And I am sorry to say on this occasion that
this provision to rehabilitate Workers of
closed mills is not being utilised. This figure
of 855 workers and Rs. 1.33 crores is only in
case of one mill. There are other cases and we
are in touch with the State Governments. We
have asked them to mske use of this money
which is available readily. Gujarat is one such
State which has not cooperated fully with us
in this respect. We have asked them to please
take advantage of the existin o- scheme which
is in favour of the labour and then we -will see
what further can be done.
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SHRI RAM NIWAS MIRDHA: Sir, cases
of 20 mills were examined by the nodal
agency; 8 have been found Viable, 12 non-
viable; rehabilitation package in respect of 8
units has also been worked out' Out of 27
closed mills listed by the Gujarat Committee,
15 cases are before the BIFR. We are in touch
with them and we would ensure that earliest
possible decision is taken in respect of those
cases also. As regards which public sector
enterprise is to be in Gujarat, it is a much
wider issue.
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SHRI ALADI ARUNA alias V
ARUNACHALAM: It is mentioned, "ofher

States". Thaj is more important, Sir.
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SHRI ALADI ARUNA alias V
ARUNACHALAM: sir, nearly 12 sick textile
mills have been lying closed in Tamil Nadu
for many years. Desoite repeated demands
from the trade unions and the Government of
Tamil Nadu, Centre has not come forward to
take over those mills under the National
Textile Corporation, I would like to know,
what are the difficulties in taking over the
mills under the NTC and why is the delay
taking place? This is number one.

Secondly, the object of taking over sick
mills under the NTC is to protect the interest
of labour, their employment and the industry
itself, but if you go through the report of the
Ministry of Textiles, to our shock and
surprise we find:

"Unto the end of 1985-86, 39,163 posts
had been abolished in the above manner;
during 1985-86, in the nationalised mills,
3;722 posts were abolished."

In view of the abolition of these posts I
would like to know, how many persons lost
employment in the mills under the NTC and
how many persons were benefited by re-
employment?

SHRI RAM NIWAS MTRDHA: Sir, I
clearly said that it is not the policy of the
Government to take over or nationalise sick
units or sick mills. I have made it amply clear
and I can rc-oeat the same. So the question of
NTC taking over in Tamil Nadu just does not
arise.

As regards abolition of posts, these posts
have been abolished under a sctipmo of
voluntary retirement benefits There is a
scheme promulgated by the Bureau of Public
Enterprises

[RAJYA SABHA |
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that those labourers [workers who want to
retire will get certain benefits which are quite
attractive and it is a voluntary thing on their
part. If they want, they can come openly and
make use of this scheme. If they do not want,
they will continue in service. It is not as if we
have compulsorily retired them, or taken some
action to abolish the posts and sent them
home. They have come under the voluntary
scheme and that is where the matter stands.

SHRI A. G. KULKARNI: Sir, the hon.
Minister has categorically stated about the
nationalisation of textile mills.  Since you are
also aware and as every body is aware, We have
lost about Rs. 1300 crores in running these 103
or so mills, so a rational  and objective
policy has to be adopted by Hie Government.
Modernisation is not a panacea because it
reduces the labour complement. 1 want to
know from the hon. Minister if it is a fact or
not that there is already over-production of
cloth from handlooms, powerloome and rrom
textile mills. Whatever my friend might say,
it has been my experience for forty years that
the sick textile mills cannot be revived, and
even after revival the labour force will be
reduced. We found out in Bombav when
vou were the Governor that a friend of mine
from that House had reduced employment by
two lakh workers.  Thev have alreadv
gone home, or are doing something else. So this
tvpe of Type of policy will not work. So in this
connection, there is an ample necessity for a
positive attitude by the Government of India to
freeze production either in nowerlooms or in
these mills. Handlooms mav  work, but
freezing of capacity in the nowerlooms and in
the sick textile mills has to be dorm arn growth
has to take place on n horizontal basis, just
as in Japan. So in this connection. there was n
proposal from Maharashtra of normHting sain
of land of those sick textile mills and to have
buildings and hot sinif Projects for middle class
by the state
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Government on the land made available to
them ad asking the capitalists, after punishing
them for mismanagement, to start new
industries in the backward areas. Will the
Minister react positively to that,

SHRI RAM NIWAS MIRDHA: Sir, giving
permission to mills to sell their surplus land has
been an issue which hag been discused at
various levels for quite some time. NTC also
wanted the surplus land of its mills to be given
to financial institutions and other Government
of India bodies. We approached the Government
of Maharashtra in this respect. The latest
position on sale of surplus land is that the
Mabharashtra Government has told us that they
are formulating a general scheme which will
apply to NTC as well as to others. In the last
talk that I had with the Chief Minister, he said
that they were working on the scheme and we
are awaiting the details. We will see whether
surplus land could be sold and money reinvested
for rehabilitating the mills and making them
more modern.

As regards the general question of
whether there is over-production or
sufficient capacity, the observations of the
hon. Member take into consideration a much
wider area...

MR. CHAIRMAN; You will take care of
that.

SHRI RAM NIWAS MIRDHA: We have
discussed it in this House and we can
discuss it again, but I beg to submit that it
does not arise out of ; this question.

MR. CHAIRMAN; He has taken due note
of your recommendation.

SHRI A. G. KULKARNI; I am only
requesting whether freezing of capa- city
in the powerlooms at least would be
considered  because  proliferation  of
production of cloth is really creating mor,
sickness.

SHRI RAM NIWAS MIRDHA: Sir, as I
said, the honourable Member
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mentioned this point earlier also in the House.
It is a very important observation, coming as it
does, from a very experienced person. But the
wider question ig how, if at all it is necessary to
freeze—we are entering an are, of greater
freedom in industrial development—does it fit
in with this? This suggestion has been made in
the House also.

MR. CHAIRMAN: You will give it due
weight?

SHRI RAM NIWAS MIRDHA; We always
give due weight to whatever the honourable
Member says.

SHRI E. BALANANDAN: Sir, the
honourable Minister was referring to the new
textile policy adopted by the Government in
1985. What is the result after adopting this
textile policy? The industry is facing crisis
after crisis. According to my understanding,
the crisis is being intensified. If that is the
position, will the Government try to reassess
the effect of the textile policy adopted and
take some new steps to revitalize the industry
which is in crisis?

SHRI RAM NIWAS MIRDHA: Sir, the
textile industry is a very varied industry. On
the one hand we have the handlooms and, on
the other, the power loomg and the organized
mill sector. The textile policy of 1985 was an
attempt to reconcile the different interests,
which are sometimes conflicting, of these three
broad sectors. As I said in the House, this policy
has, by and ftarjge, served well. There has
been increase inthe  production of cloth in
th, country, there is increase in per capita
availability of cloth, and the prices of cloth are
ver, stable—I don't think there is any other
consumer commodity where the rise in
prices has been as low as in textiles. Still, Sir,

because it is a dynamic situation, things
change. We have appointed a
Committee under Shri Abid Hussain to

review the textile policy implementation, and
the Committee consists of j-POTflsentatives
o'f



23 Oral Answers [ RAJYA SABHA | to Questions 24

various interests and various sectors of the
industry. They are at it and we hope their
recommendations would further give us
guidance how the policy could be modified, if
at all necessary.
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PROF. C. LAKSHMANNA: Mr.
Chairman, Sir, the Minister while replying
hag spoken about running of the closed units
by co-operative workers that while' the
Central Government would have no objection
to such arrangements, this has to be an action
taken by the workers and the State
Government. Sir, I would like to know
whether it is a question of the Central
Government having no objection for starting
of the mills by cooperatives of worker or it
is a policy of the Central Government to
encourage and give substantive assistance to
the workers to enable them to run these co-
operatives so that all payments of dues are
made. Also, if assistance is given, workers
will be in position to start this. Therefore, I
woul d like to know what the basic policy of
the Government is, whether it is only to have
no objection or they will encourage the
workers with substantive assistance to start
these cooperatives.

SHRI RAM N'WAS MIRDHA; This
question of handing over of mills, closed Or
sick, has been considered on a number of
occasions. Firstly, cooperation is a State
subject. (Interruptions) Please listen to me. I
have not finished.

The method in which the Central
Government. ..

MR. CHAIRMAN: You will encourage?

SHRI RAM NIWAS MIRDHA: We
will not only encourage, but it is an
open offer that I have made to all the
top leaders of various trade unions
whom I met last year. The NTC mill

or any other sick mill, if
you want to take on a co
operative basis, We will give

you free of cost. We will help you
in running it. We will help you in
getting credit fo, you. But Sir, I am
son-,- to say that not a single proposal
has come. 1 again offer to the hon.
Members that if for any closed mill
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if a State Government comes to us with a
request for assistance which falls within the
Government policy, w, will certainly support
it. I wish at least one such instance comes be-
fore us.

SHRI KAMAL MORARKA: The question
raised in the House is a very important one.
The Government has been taking over mills
only for the sake of providing employment.
That objective we should fulfil. Then, as the
Minister has said just now, the Finance
Ministry is involved, the IDBI is invloved.
About Bombay, the answer which he gave is
that the Maharashtra Government is preparing
a scheme. I want to paint this out through you
to the Minister, and I want to specific reply
whether the Government of India would in
principle allow private owners to sell land and
make a profit. Land is the only valuable asset
that a sick mill has. When you talk of non-
viability, I d'f-i'er because the mill will be
non-viable, but the liability can be paid by th,
sale of the land. I want to know whether it is
the policy of the Government to se. that the
land is sold at the best price, whether a
committee can be formed by the Government
consisting of the Government, the labour
unions and the mill-owners, and that money
should be utilised for rehabilitation of the
workers only. Can the Central Government
issue directives to various States on this
policy? That iy my question.

SHRI RAM NIWAS MIRDHA: Sir. the
Central Government does not issue directives
in the area which are thte concern of the State
Governments I have myself mentioned that
this question of sale of land of sick mills has
been before us for a long time.

As regards Bombay, I have told what the
present position is. The State Government has
to operate the ceiling laws. They have to see
the labour conditions. They have to ensure
that the money goes to the right spot.  Any
viable scheme that the
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State Government of Maharashtra or any other
State Government gives be- fore us, we will
try to support it.

Creation of a Separate Body to Fond Small
Scale Sector

*123. SHRI A. G. KULKARNIt DR. BAPU
KALDATE:

Will the Minister of FINANCE be
pleased to state :

(a) whether there is any proposal under
Government's consideration  to ereate a
separate body to fund small-scale sector; if so,
what is the nature  of the proposal;

(b) whether Government are aware that
the  small-scale  sector, particularly
powerloom industry and other small
engineering industries are starved of short-
term, medium-term and long-term finances
on easy terms; and

(c) whether their problems are likely to
be solved with the creation of a separate
body to fund the small-scale sector?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC
AFFAIRS IN THE MINISTRY OF
FINANCE (SHRI EDUARDO FALE-
IRO): (a) to (c) A statement is laid on the
Table of the House.

Statement

Government have decided to establish a
Small Industries Development Bank of
India (SIDBI) to cater to the financial needs
of small scale and tiny industries.
Modalities in this behalf are being worked
out.

Presently, long term and medium term
requirements of small scale industries,
including powerloom and small engineering
industries, are being met by Industrial
Development Bank of India (IDBI) through
primary lending institutions under its sch-
emes for re-finance, while their need-based
working capital requirements are met by the
commercial banks.

TThe question was actually asked on the
floor of the House by Shri A. G.
Kulkarni.
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SHRI A. G. KULKARNI; Sir, at the outset,
I hav, to congratulate the Government for
considering establishment of what you call the
Small Industries Development Bank of India.

MR. CHAIRMAN; The SIDBI.

SHRI A. G. KULKARNI: It should be
analogous with the NABARD which has been
created for agricultural co-operatives. Similar-
ly, the small scale industries deserve a
separate financing agency because their
developmental problems can be met only
through a special agency and not through the
general banking structure. Sir, in this
connection. I want to know from the hon.
Minister this. I would request him that the
Small Industries Development Bank should be
managed and handled by a team of people
because our experience with the NABARD is
not very happy. They were all. recruited from
the Reserve Bank of India which has got a
bureaucratic approach. So, the developmental
aspect of small industries particularly requires
a different type of approach. I would like to
know whether the Government will think on
those lines.

Secondly, Sir, want to know..........ccc........

MR. CHAIRMAN: You put it in your
second supplementary.

SHRI A. G. KULKARNI; I will be putting
second supplementary also.

MR. CHAIRMAN; No, I am sorry.

SHRI A. G. KULKARNI: Sir, you have
been I'stening to many Members putting their
question in parts (a)> (b), (c) and (d), I never
put in parts (a), (b), (c), (d), (e).

MR. CHAIRMAN: You hav, already put
(@), (b), ().

SHRI A. G. KULKARNI; The point is that
it requires a special type of handling and for it
a special type of recruitment should be done.
In this connection I would like to say that the
small industries are suffering in th, present
refinancing arrangements because of the rate
of interest charged by the usual
nationalised



